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INTROWCTIQ.J 

.L, the ~ r n  Co nittee on the ":~l r  0: :;'cheduled 
Cast:::,.s and ~.J l  T-ribes having been authorised b/ the committee 

to :-' 1 .:. :;:::'le Report on th2irl-:-behalf, present thi. S :"',"Jcnty-eighth 

Report (T,nth Lok Sabha) on i\ction Taken by'Govcrnm:.:nt on the 

r n l~t n  contained in tho Fourteenth RCQort (Tonth Lok 

Sabha) On tho t:iinistry of Civil Aviation and Tou':oism (D.:opartment of 

Civil .\vi:ycion) -RJsurvations for and employm.:nt 0: S(;hc,duled 
Castes :: ~ ~. .' l J Trib..::s in IntornationA.l /;'ir::,ort:.i .:\uthority 

of India. 

2. Th(; 2 L R_port Wi1S considered and t ~ b'''' tho Committee 

on 17 NOvJrnb::r, 1993. M'lIw""e.-4 ~" N ~4 t ~ PO,A-u et .J. .t t~. 

3. The Report has been divided into tho follo'.'.i;IS ':'-:hapters :-

I. 

II. 

III. 

IV. 

,  r 
I  • 

Report. 

Hocommendqtions/Observations which h.:wc b(:l::I 
acceptod by tho GOvernment. 

Rccommondations/Obscrv::ltions which tho :omrni ttee do 
not dGsire to pursue in view of Jrnn~ nt rcplics. 

Rocommendations/Obs0rv.1tions in rOsp0ct 0: '.'Ihleh 
ropli0s of t he lOve rnmont have· not bo,;n :::c C optod 
by the tt~  <1nd which require r,)i'::,,:,·r.:t'cion. 

r..ocomlliondati ons /Obsorvati ons in rosl')cct of ',lhi ch 
fin,ll ropE_,s ~ ~.' Govornment h.1ve not b'.:c:n r\.,ccivad. 

4. J.J1 ~n: y sis of the ,'\cti on T.)kon by rn :~l t on the rece-

r:1mend'J.tions contained in th'J Fourtoonth Report of til::, COI'lmittee is 

gi yen in /-.!)!-'0ndix. It wOU ld be obsiJrved t hercdrou, th -.t out of 23 

rocommond::ti ons in th,::; Roport 17 rocommend()ti on:.) i. o. 73.91 percent 

h.:lve bGcn ,-,ccepted by th0 Gov:)rnmunt. Tho Committ y} :10 not dcsire 

to purSUt) 2 r2commendations i.e. 8.69 percent '~~  .. · J-,)commanda" 

t ~  in viov\' of Governml2nt replies. ZouFecommond;-:tions i.o. 17.39 

p2rc.;nt in respect of which replies of the rn :l~nt -' ~' ot ! 

i\ '. ~ 

bcc1n ~t  by the Commi ttoe req,uir.: rei t ~l on. \.. ~ ~ 

jj 

(l 
1;) 

NB"W DELHI : ~ \  .:1.J'j : ~I-I.'' '~~~. J ~. 

Gil 1i rm.)n , .. ' 
Committee on the ~l r  of 

Schedu lod ,:::: S:::, (;'5 i"lnJ 
Sehedulod Tribus. 



...£fiaP..T..B.R--L 

~ r 
, 

1.1 This ~ rt of the Canmittee on the Welf are of 

SCheduled Castes and Scheduled Tribes deals with the ACt ion 

I~ n by Government on the recommendat. i')ns c.ontained in the 

Fourteenth Report (Tenth Lok Sabha) of the Canmittee on the 

Ministry of Civil Aviation & Tourism (lRptt, of Civil Aviat:ion) 

regarding Reservations for and empl')ym tmt of :;; ~ Juled Castes 

and SCheduled Tribes in International Airports Authority of 

India .. 

/ 

1.2 The ~ rt nt  Report was presented to Lok Sabha on 

December 23, ':'99:2. It contained 23 recOlilllilTIendations. ~ l  

of the G::>vernnent in respect of these recommendations ~~ been 

exanined and may be categorised as under :-

(i) Recommendations and obServations which have been accepted 
by the Goverrrnent (Sl.Nos.3, 4, 5\ 6',7, J.1, 12, 13, 14, 
15 , 17, l~ , J. 9, 2J, 21, 22 and 23). 

(li) Hecommendations and observati'.:ms which the Canmittee 
df) not desire to ~ r  taking ,into consideration the 
replies of the CD/errment(Sl.N:>s.9, .~. . 

(iii )Recommendations and 'Jbservat ions, replies to which have 
not been accepted ~ the Ccmmittee anidl which require 
reiteration (Sl.Nos ."'_, 2, 8 and 16). 

(iv) Recanmendations and observati'Jn$ in respect of which 
final replies have not been receivcd(Nil). 

1.3 The Conmittee w:iJ.l now deal with those· action taken 

replies of the Goverment which need reiteration. 

~ . . l r ~ 
. (Ree ommendations at 51.Nos .1, 2, Para 1.9 and 1.10) 

1 .. 4 In Paragraph 1.9 of the Fourteenth Report (Tenth Lok Sabha) , 

the Corrunittee desired that the G:lvernnent should make serious 

efforts to find a suitable SC or sr person, off icial or noJ")oolo 

official for appointment as a Member, whole-time or part-t:irne, 



r' 2 
_ t"; 

on the ~ r  of the Authority and consider the desirabil 

of m ak ing a provision in the Intern'at ional Airports 

Author ity Act, ·1971 for appointment of a Member belonging 

to SC or ~  on the Board of Authority. 

1.5 In Paragraph 1.10 of the Fo urteenth Report (Tenth 

~ iff-

"10k Sabha) the Committee had recommended that the Gover1'1T1ent 

w0uld make earnest efforts ta find out suitable s:./::rr persons 

for giving representation to at least one SC or sr member 

in the Board of the unified Authority of Uatianal Airports 

Authority and International Airports Authority, in Case they 

are merged as the proposal for their merger is ullder' 

consideration of the G:>vernnen't. 

1.6 In their reply the. Goverrment have stated that the 

preVailing guidelines on constituti'Jn of BCard of Directors 

of Public Enterprises 'do not make it oblig.Jtary to provide 
. " .., 

representation to oc./sr at the Board'lcvel.Governnent 

do not propose to ]!l ake any mandatory provision in this 

matter. However, Coverrment are alive to the need to 

provide wider rt n~t  to ~ n -  consider their 

appointment to the Board of Management at tbe time of 

constitution or reconstitution of the Board. Due 

jrnportance will continue to be given to this matter. 
t 

/le7 The reply of t he Government is not acceptable to the 

1 Committee. ,They reiterate their r I \~n t n for making 
; . , . '. 
a provision in the Internatianal Airports Authority Act, J.971 

. 
for appointment of a Member belonging to SC or ST on the 

Board of Authority. 



:'JtI.. .l l .J~: -.IIN  TO . OC/sr ~ . l.l .. J~ . J:. . ~_ J:  lQi'{ 
TRecommendatlon Sl.No.8, Para 2.25) 

l.~' In paragraph 2.25 of.,the f01.Jrteerth . r~ (Teiith 

Lok Sabha) the Committ e desired that as agreed to during 

evidence,. sT candidates should bo n r ~r rt  training 

in the respective dis":J.pline and tt.c.re·L those who perfonn 

better be selacted and appointed as the rGaS?ns fIJr the shortfall 
".' for technlcal pos'cs 

in r'espect of s:heduled Tribe ~ n t ..~ ~  bGcn stated to be 

non-availability of candidates with requisi to CJualif ication 

and experience. 

l.r. The GoverIlllent in their reply have stated that in 

addition t'J the concession already available, JAAI have further 

liberal ised the rules for filling up the V(lC anc ies reserved for 

~ . ~ lr n t  the liberalised rules, if reserved n ~ 

in a grade ranain unf illed even after appo inting ~ n t ~ 

on rela)<ed standards then thG best SCI Sf candidates from 
amongst those who f ail to qualify the prescribed test even by 

relaxed ,standard are cons idered for appointment as Trainee on 

stipend against the rl:.o>naining reserved vacancies. After :impartir 

... tr·ainirlg fIJr six months they have t'J qualify in the prescribed 

test for regular appo intment. 

f 1.1:; The Committ:=c are not convinced with tha reply of 
.1 

ithe Q)vernnent and desire that EJ;/5f candidates should be 

.!prOVided a period of one y~ r fur qualifying th(.)'prescribed 
J test. 



-..... .4 • 
' I r ~ OFji!CER IN "THE l IIN~ _  
(RSc6-irin·en-diETon 51 .No :10; ara3.9) 

1,J.1 In para '3.9 of t he Fourteenth Report (Tenth Lok sabba) 

the n tt~  had recommended that the ~ n Officer ofd1e 

Ministry '~ ' : r lly and regularly inspect t m 

reservation rosters mainta'ined by JAAI 'at Headquarters as 

well as its other offices to ensure proper :implementation 

of reservation orders. 

1. 12 The Governnent in their reply have stated that there 

are 6 Public Sector Enterprises and 4 Attached/subordinate 

an'(j autonomous dlrganisations under t he Ministry of Civil 

Aviation and Tourism (ll9ptt. of Civil Aviation) •. It may, 

therefore, be diff icult for the Liaison Officer in t~'l  

Ministry to visit every year the Headquarters and Regional 

Offices of all the formations, including International 

Air-ports Authority of India, in addition to attending to 

other duties as Deputy Secretary.. However, efforts will he 

made to see that the Liaison Off leer or his ,'representat ive 

visits the Headquarter/Regional Offices of ,iAAI onoa in a 

year to ensure th2-'c. reservation orders are implanented in 

all respects'. 

J 1.13 The Committee are not t ~  with'the reply of the 

I Government and would like to reiterate that the 'Liaison 
L 
; 

; Officer of t he Ministry should periodically ~n  regularly 
I 

I inspect all the reservation .BX rosters of IMI at the 

! Headquarters to ensure proper :impli;IDlentation 0 f res Clrvat ion 
j orders., 



CliAPTBR II 

Reconnendat'.ona and ObaerYatlons which have been 

nccepted by ~. Goft.maent. 
. .... ". .' .... I "~. ; .. 

.  ,  " ". ,"t:..:;.,.; .. -"'-: 'I~ .~~ ... ~"  
"f .  . ..... '. 

Recommendation (Sl.No.3 Para 1.11) • 
~  . 

The Committee regret to note that the Board of IAAI is only 
approached wherever it is the ~ t nt authority and it does not 
review the implementation of reservat10n policy in favour of SCs/STs 
of their own. They recommend that the Board of IAAI should undertake 
periodical reviews to ensure that reservation orders in favour of 
SCs/STs are implemented scrupulously. 

REP L  Y 

Board of International Airports Authority of India would 

henceforth undertake periodical reviews to ensure that reservation 

orders in favour of SCs/STs are implemented scrupulously. 

MINISTRY OF CIVIL AVIATION' TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993. 



• statement showing the action on the 
recommendationslconclusi ontained in rteenth Report 
of the Committee 0 he Welfare of duled Castes and 
Scheduled Tribe Tenth Lok Sabha the Ministry of Civil 
Aviation and ris. (Department viI Aviation)-Reservation 
for and e oyment of Schedu astes and Scheduled Tribes in 
Inter onal Airports Authority of India. 

Recommendation (Sl.No.4 Para 2.21) 

The Committee regret to note that inspite of the directive that 
the reserved vacancies should also be notified to one or more 
stations of the All India Radio, the instructions have not been 
issued by IAAI to other units to notify vacancies reserved for 
Scheduled Castes and Scheduled Tribes to All India Radiol 
Doordarshan. In the opinion of the Committee AIR/ Doordarshan are 
considered to be the essential and popular means of communication to 
the remotest corner and one of the reasons for shortfall of Scheduled 
Castes and Scheduled Tribes in various cadres could be due to not 
following the directives. The Committee, therefore, recommend that 
all the reservations orders should be followed scrupulously in 
future. 

REP L Y 

All Units of International Airports Authority of India have 

started notifying reserved vacancies to All India 

Doordarshan. 

Radio and 

MINISTRY OF CIVIL AVIATION' TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993. 

f·· 
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statement showing the on the 
recommendations/conclusions con 'ned rteenth Report 
of the committee on elfare castes and 
Scheduled Tribes (Te k Sabha) on e of civil 
Aviation and To m (Department 0 viI Aviation)-Reservation 
for and em ent of Schedule astes and Scheduled Tribes in 
Internati al Airports Authority of India. 

Recommendation (Sl.No.5 Para 2.22) 

The Committee further recommend that in addition to the 
vacancies being advertised in the National Dailies these vacancies 
should also be simultaneously advertised in the regional/ local 
newspapers of the areas concentrated with SC/ST population to attract 
more and more SC/ST candidates. 

REP L Y 

International Airports Authority of India have taken action to 

ensure that the vacancies are also advertised in regional/local 

news papers of the areas with high concentration of SC/ST population. 

MINIStRY, OF CIVIL AVIATION' TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993. 



.. 

• 

, 

statement showing the ion on the 
recommendations/conclusions ained eenth Report 
of the Committee on Welfare castes and 
Scheduled Tribes ( Lok Sabha) on Ministry of civil 
Aviation and T sm (Department 0 viI Aviation)-Reservation 
for and e yment of Schedule astes and Scheduled Tribes in 
Internat al Airports Authority of India. 

Recommendation (Sl.No.6 Para 2.23) 

The Committee are unhappy to note that IAAI inspite of special 
efforts has failed to clear the shortfall in Group 'A' and 'B' posts 
as there is still shortfall, of 2.33' and 1.53' SCs and 3.49' and 
2.37' STs as on 1.1.1992 respectively. The Committee further note 
that shortfall of 2.00', 2.19' and 0.56' SCs still exist in Group 'c' 
posts at their Calcutta, Trivandrum and Headquarters Offices 
respectively. The shortfall of STs in Group 'c' and '0', posts is 
alarming in almost all the offices except Madras where there is no 
shortfall. The Committee, therefore, recommend that the IAAI should 
make concerted efforts within time bound programme to eliminate the 
shortfall of SCs and STs in all the groups . 

REP L  Y 

IAAI have been making efforts to clear the shortfall on 

priority basis. In addition to the concession already available, 

lAAI have further liberalised the rules for filling up the vacancies 

reserved for SC/ST. According to the liberalised rules, if reserved 

vacancies in a grade remain unfilled even after appointing SC/ST 

candidates on relaxed standards then the best SC/ST candidates from 

amongst those who fail to qualify the prescribed test even by relaxed 

standard are considered for appointment as Trainee on stipend against 

the remaining reserved vacancies. After imparting training for six 

months they have to qualify in the prescribed test for regular 

appointment. 

I~I  , OFt "CIVIL AVIATION' TOURISM (DEPARTMEN''l' CfI CIVIL 
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993. 
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-,-
Statement showing the ction taken on the 
recommendations/conclusions c ned the Fo th Report 
of the Committee on Welfare eduled castes and 
Scheduled Tribes (T Lok Sabha) on e Ministry of civil 
Aviation and To m (Department of vil Aviation)-Reservation 
for and em ent of Schedule stes and Scheduled Tribes in 
Interna' al Airports Author y of India. 

Recommendation (Sl.No.7 Para 2.24) 

In order to clear the backlog of STs, the Committee recommend 
that as agreed to during evidence, special teams for 
recruitment of STs should be sent to tribal concentrated areas 
of the country. They further recommend that Campus recruitment 
of SCs and STs only should also be tried as one of the methods 
of recruitment ~ ~t r . 

REP L  Y 

lAAI had deputed a special team to Shi110ng (Megha1aya) for 

selection to certain categories of posts reserved for STs. Pursuant 

to their efforts, offers of appointment have been sent ~  4 

candidates belonging to STs for the post of Asstt. Grade-II (Steno)! 

P.sstt, Grade-II (Steno) Trainees and to 13 candidates for the post 

of Asstt. Grade-III! Asstt. Grade-III (Trainees). IAAI would 

continue efforts and send teams to other areas having tribal 

concentrations. lAAI is also working out modalities for campus 

recruitment of SCs and STs. 

MINISTRY OF C1VIL AVIATION' TOURISM (DE;PAR1'M}o,N'J' l'~ C-i. V.IL 
AVIATION) O.M. NO.A.14016!4!92-SCT DATED 18.10.1993. 
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-~ 

.statement showing the action on s/conclusions 
contained in the Fourtee eport of on the Welfare of 
Scheduled castes and eduled Tribes nth Lok Sabha) on the 
Ministry of Civ viation and Tour' (Department of civil Aviation) 
-Reservati or and l ~ of Scheduled Castes and Scheduled 
Tribes International Airports Authority of India. 

Recommendation (Sl.No.11 para 2.39) 

The Committee regret to note that IAAI authorities have not 
been able to maintain the reservation quota of 15 percent of SCs and 
7 1/2% of STs in promotion as only 15 SCs and 6 STs i.e. 11.9% and 
4.75% respectivelr in Group 'A' and 21 SCs and 5 STs i.e. 14.08% and 
3.55\ respective y jn Group 'B' have been promoted during 1989, 1990 
and 1991. One of the reasons attributed for the low representation 
in promotion of SCs and STs is non-availability in the feeder cadres 
even after extending the zone of consideration. They desire that in 
order to increase the representation of SC/ST in various Groups, the 
existing SC/ST employees who fall within five times the number of 
vacancies may be considered against reserved vacancies for promotion 
to make up the shortfall of SC/ST officers. The Committee further 
recommend that the management should go in for direct recruitment 
against the reserved vacancies of promotion quota in various posts 
which could not be filled due to n n~ l l ty of eligible SC/ST 
employees in feeder cadres by temporary diversion of promotion to 
direct recruitment quota as per Reservation Directives. 

REP L  Y 

In accordance with IAAI (Recruitment & Promotion) Regulations, 

promotions from Group 'c' to Group 'B', from Group 'B' to the lowest 

rung of Group 'A' and within Group 'A' are made on the basis of 

Merit-Cum-Seniority (Selection). The zone of consideration is 

extended to 5 times the number of vacancies for SC/ST candidates. 

Where reserved vacancies within the promotion quota, cannot be 

filled due to non-availability of eligible persons belonging to 

Scheduled castes and Scheduled Tribes, such reserved vacancies 

henceforth will be diverted temporarily to direct recruitment quota 

as per Reservation Directives. 

~~r t - l  , . OF CIVIL AVIATION' 'I'OURI'SM D ~ . ~ N'l' OF CIVIL 
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993. 



"statement showing the act en on the recommen /conclusions ., , "contained in the Fo h Report of the Co ee the Welfare ot 

• 

Scheduled Ca. and Scheduled Tri enth Lok Sabha) on the 
Ministry 0 vil Aviation and Tour (Department of civil Aviation) 
-Reserv on tor and employment Scheduled Castes and Scheduled 
Tribe in International Airports Authority of India. 

Recommendation (Sl.No.12 para 2.40) 

The Committee learn that sometimes the promotion process gets 
delayed due to Constitution of OPCs, late receipt of ACRs and 
disposal of the representation for the review of ACR. They therefore 
recommend that the lAAI should. take necessary timely steps in the 
~r t n matters to avoid unnecessary delay and resentment amongst 
1ts employees, specially SCs and STs. 

REP L  Y 

International Airports Authority of India normally hold 

meetings of Departmental Promotion committees for selection for 

promotion to Groups 'A' and 'B' posts every year between April and 

June. For promotion to Groups 'c' and '0' posts, Departmental 

Promotion committee meetings are convened as and when vacancies 

arise. 

In order to obviate delay, IAAI has notified a time schedule 

for submision of Performance Appraisal Reports by the Reporting, 

Reviewing and Countersigning Officers. According to this the 

Performance Appraisal Reports are to be completed in all respects 

latest by the 10th of March following the year to which the 

Confidential Report pertains. 

MINISTRY 'OF' CIVIL AVIATION' TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993. 
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- ~ 

statement showing the action taken on the recommendations onclu.ions 
~nt n  in the Fourteenth Re 0 he Commit he Welfare of 
~ l  Castes and S Tribes (T Lok Sabha) on the 
Ministry of civi ion and Tourism artment of civil Aviation) 
-Reservatio r and employment Scheduled Castes and Scheduled 
Tribes international Airports thority of India. 

Recommendation (Sl.No.13 para 2.45) 

The Committee note that out of 54 casual workers regulari.ed by 
IAAI in their various units during the last three years, 13 belonged 
to Scheduled Castes and none to Scheduled Tribe. The Committee are 
constrained to observe that by not regularising any casual worker 
belonging to Scheduled Tribe during the said period, the Management 
of IAAI has failed to effectively implement the reservation orders, 
and recommend that whenever any casual labour is regualirised due 
representation should be given to SCs /STs, especially to STs, as per 
the instructions on the subject. 

Recommendation (Sl.No.14 para 2.46) 

The Committee also note that out of 750 casual labourers 
engaged for the construction of terminals 56 belonged to SC and none 
belonged to ST, 23 SCs have been absorbed out of 81 casual labourers 
regularised and 33 SCs are yet to be regularised in the services of 
IAAI. The committee need hardly stress for regularisation of the 
remaining Sc casual workers at the earliest. 

REP L  Y 

International Airports Authority of India is taking action to 

regularise the services of casual workers belonging to SC/ST against 

suitable vacancies available according to instructions on the 

subject. 

MI,NlIS'l!RY '" EOF'( CIVIL AVIATION' TOURISM (DEPllRTKEN'f' OF CIVIL 
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993. 
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Statement showing the action on the conclusions 
.(\;ontained in the Fourt Report of the the Welfare of 
Scheduled castes Scheduled Tribes Sabha) on the 
Ministry of Aviation and Touri epartment of civil Aviation) 
-Reserva' for and employme of Scheduled Castes and Scheduled 
Tribe n International Airports Authority of India. 

Recommendation (Sl.No.l5 para 2.47) 

The Committee recommend that henceforth t ~ reservation 
rosters for casual/daily rated workers etc. should be kept in JAAI 
so that the overall percentage of SCs and STs does not go below the 
prescribed percentages for these categories, as agreed to by lAAI. 

REP L  Y 

International Airports Authority of India would henceforth 

ensure maintenance of the roster in the manner recommended by the 

committee . 

. ~INI.  OF CIVIL AVIATION 1, 'I'l)OltI9M ~D N  OF CIVIL 
'AVIATION) O.H. NO.A.14016/4/92-SCT DATED 18.10.1993. 
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thll.Statement showing the action on the s/conclusions 
I~ nt n  in the Fourte eport of the the Welfare of 
Scheduled Castes Scheduled Tribes enth Lok Sabha) on the 
Ministry of Ci' Aviation and Touris epartment of Civil Aviation) 
-Reservati or and employment of cheduled Castes and Scheduled 
Tribes International Airports uthority of India. 

Recommendation (Sl.No.17 para 3.10) 

The Committee note that the Liaison Officers of HQ. and other 
offices of lAAI have never met during the last three years to discuss 
the matters of common interest. However after holding a joint 
meeting on 12.10.1992, such joint meeting is considered to be useful. 
The Committee would like to stress the need of holding joint meeting 
of. all Liaison Officers re<1ularly atleast TWice a year to discuss the 
common problems. The Co.m1ttee would also like the Liaison Officer 
of the Ministry to attend such meetings and clarify the doubts if 
any. 

REP L  Y 

Joint meetings of all the Liaison Officers in !nternational 

Airports Authority of India will be held twice a year to discuss 

matters of common interest The Liaison Officer of the Department of 

civil Aviation or his representative will also be associated with 

these meetings. 

MINISTRY OF CIVIL AVIATION.& ·TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993. 
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.statement showing the action tax e recommendations/conclusions 
contained in the Fourteen ort of the committee on fare of 
Scheduled castes a c eduled Tribes (Tenth Sabha) on the 
Ministry of C· . Aviation and Tourism (Oepa ent of Civil Aviation) 
-Reserva tor and employment of S uled Castes and Scheduled 
Tribes in International Airports Auth ~ty of India. 

Recommendation (Sl.No.18 para 3.11) 

They also recommend that the persons responsible for the 
maintenance of rosters should be imparted proper training so that the 
chances of any omission/ default are eliminated. 

REP L Y 

The officers and staff responsible for maintenance of rosters 

in International Airports Authority of India 

appropriate training. 

will 

MINISTRY OF CIVIL AVIATION' TOURISM (DEPARTMENT OF CIVIL 
-AVIATION) O.M. NO.A.14016/4/92-SCT DATED 8~.l . . 

be gi.ven 
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statement showing the action ta recommendations/ onclusions 
~. nt n  in the Fourteen eport Committee Welfare of 

• Scheduled Castes a cheduled Tribes (Te k &abha) on the 
Ministry of Civ' iation and Tourism (0 ment of Civil Aviation) 
-Reservation rand employ.ent of auled Castes and Scheduled 
Tribes ternational Airports A hority of India. 

• 

• 

Recommendation (Sl.No. 19 para 3.12) 

The Committee further desire that the Liaison Officer of 
HQ. should periodically atleast once a year inspect the reservation 
rosters maintained in all the units of IAAI personally as assured by 
the Chairman IAAI during evidence. 

REP L  Y 

International Airports Authority of India would ensure that the 

Liaison Officer at Headquarters inspects the rosters of all units 

at least once a year. 

. , 

MINISTRY OF CIVIL AVIATION' TOTJRISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. N . . 4 4 - ~ DATED 18.10.1993. 

." 
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~ t t nt showing the action e recommendations/c nclusions 
• contained in the Fourteenth the Committee on elfare of 

Scheduled Castes and auled Tribes (Tent Sabha) on the 
Ministry of civil tion and  Tourism (De ent of civil Aviation) 
-Reservation and employment of Sc ed Castes and Scheduled 
Tribes in ernational Airports Aut rity of India. 

r 

Recommendation (Sl.No. 20 para 3.13) 

The Co .. ittee find that the procedure for dereservation 
in prommotion states that before any reserved vacancy is dereserved 
and filled up by ~r t n by a general candidate, prior approval of 
the Board of D1rectors for Group 'A' and 'B' posts and that of the 
Managing Director for Group 'c' and '0' posts should be obtained for 
which the Board of Directors should be apprised from time to time. 
The Committee understand that this procedure of dereservation in 
promotion had not been followed b¥ IAAI. The Committee therefore, 
recommend that the Authority should 1nvariably follow the Directives 
in letter and spirit. 

REP L  Y 

International Airports Authority of India will follow the 

prescribed procedure. 

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993. 
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~t t nt showing the action taken on the recommendatio conclusions 
~ nt n  in the Fourteenth 0 the Welfare of 
Scheduled castes and u1ed Tribes eTe Lok Sabha) on the 
Ministry of Civi ation and Tourism rtment of civil Aviation) 
-Reservatio or and employment Scheduled castes and Scheduled 
Tribes nternationa1 Airports Authority of India. 

Recommendation (Sl. No.21 para 3.18) 

The Committee find that there is no separate grievances 
redressa1 procedure in IAAI for its SC/ST Employees and in the 
absence of complaint reqister, the statistics regarding complaints 
received from SC/ST ~ y  during the last 3 years were not 
available. With a ~  to ensure implementation of reservation 
orders and impartin9 justice to SC/ST Employeee the Committee feel 
that all the l ~nt  grievances regarding promotions etc. should 
be considered promptly within time schedule. They, therefore, 
recommended that separate grievances/ complaints registers should be 
maintained at all the offices of IAAI and Head of the Units should 
ensure prompt disposal of comp1aints/ grievances received from SC/ST 
Employees and periodically submit a progress report to the HQs for 

• information/ necessary remedial measures. 

• 

REP L  Y 

International Airports Authority of India and its units will 

henceforth maintain separate complaint /grievance registers for 

ensuring prompt disposal of complaints/ grievances received from 

SC/ST employees. Heads of each unit will submit to Headquarters a 

quarterly report on complaints /grievances for review . 

MINISTRY OF CIVIL AVIATION' TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993. 
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.tatement showing the action taken recommendations/conclusions 
• contained in the Fourteenth of the Committee 0 lfare of 

, 

• 

'\ 

Scheduled Castes and uled Tribes Sabha) on the 
Ministry of civil ation and Tourism ent of civil Aviation) 
-Reservation and employment cheduled Castes and Scheduled 
Tribes in ernational Airports Authority of India. 

Recommendation (Sl.No.22 para 4.2) 

The Committee cannot but emphasise the provision of the 
Directives that in-service training programme on regular basis in an 
Undertaking or Corporation is one of the essential step for bettering 
the prospects of SC/ST employees. The Committee, therefore, 
recommend that in-service training programme for such SC/ST ~l y  

who have been recruited or promoted by relaxing the standards 1n the 
IAAI should be arranged on a regular basis so as to enable them to 
come up to the standards of other candidates. 

REP L  Y 

In-service training has been given to 71 employees belonging to 

Scheduled Castes and Scheduled Tribes as per details below:-

1989 

1990 

1991 

Total: 

SC 

23 

18 

23 

64 

ST 

05 

02 

07 

Total 

28 

18 

25 

71 

International Airports Authority of India will continue to 

provide in-service training to Scheduled Caste / Scheduled Tribe 

candidates and give special attention to training those SC/ST 

candidate who have been recruited or promoted by relaxed standards. 

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993. 
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AlStatement showing the action t he recommendations/co lusions 
contained in the Fourtee eport of the committee elfare of 
Scheduled Castes Scheduled Tribes (Ten k Sabha) on the 
Ministry of Ci Aviation and Tourism (De ent of civil Aviation) 
-Reservati or and employment of Sc ed Castes and Scheduled 
Tribes' nternational Airports t~ r ty of India. 

Recommendation (Sl. No.23 para 4.4) 

The Committee find that IAAI has been carrying forward a long 
list of backlog vacancies especially of Scheduled Tribes in various 
categories for a number of years. Obviously this was due to the 
non-availability of suitable ST candidates. The Committee recommend 
that IAAI should prepare its man-power plan for the next five fears 
and take timely action to select, train and recruit the requ1site 
number of Scheduled Castes and Scheduled Tribes in various 
categories. 

REP L  Y 

International Airports Authority of India has initiated action 

for preparing its man-power plan. Efforts will be made to ensure 

timely action for selection, recruitment and training of SC/ST 

candidates in various categories . 

MINISTRY OF CIVIL AVIATION' TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993. 
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CHAPTER III 

necommendatlons and observations which the Committee 

do not desire to pursue in view of the Govemment 

rer>lies. 

Recommendation (51.NO.9 para 2.26) 

The committee are informed that filling of the backlog 
vacancies in IAAI was hampered due to the general ban on recruitment 
imposed by the Ministry of Civil Aviation ~n December, 1990 as a 
measure of economy. On a clarification by the Ministry on 3 
December, ~  tnat the ban was not ~ l  in respect of 
vacancies reserved for SCs/STs some r r ~t nt did take place. As 
the backlog has increased due to ban, the Committee recommend that 
immediate steps should be taken to make good the backlog. 

Recommendation (Sl.No.IO para 2.27) 

The committee find that even after special recruitment drive 
undertaken by lAAI only 15 vacancies of SCs and 26 vacancies of STs 
could be filled during the last three years against the backlog of 75 
SCs and 99 ·STs as on 1.4.1989. The committee recommend that 
concerted efforts should be made by IAAI to clear the backlog by 31st 
March, 1992 as promised during the course of evidence. 

REP L  Y 

IAAI have been making efforts to clear the backlog. Till 
31.3.1993, 52 candidates belonging to SCs and 41 candidates belonging 
to STs have been appointed, as per details given below:-

Scheduled caste Scheduled Tribe 

Backlog Current Total Backlog Current Total 

A. Total Reser- 60 48 108 73 44 117 
vation. 

8. Appointed 22 30 52 21 20 41 

C. Offer Made 3 5 8 14 6 20 

lAAI will continue to make efforts to clear the backlog 
as early as possible. 

MINISTRY OF CIVIL AVIATION' TOURISM (DEPAR'I'M]:;NT OF CIVIL 
AVIATION) O.M. NO.A.14016/4/92-5CT DATED 18.10.1993. 



r 

n 
I; 

II 

I, ~ 

., 

I' 

:1 

r' 

'I 

" 

CHAPTSR IV 

observations 1n respect of which 
I 

renly of : ~ nt has not been accep-ted by the 
~~ .  

Committee, ;lnd which ~lr. reiteratl'On. 

Recommendation (Sl.No.1 Para 1.9) 

The committee are distressed to note that in the present Board 
of lAAI, no Member belongs to SC or ST. While drawing the attention 
of the Government to their repeated recommendation for appointment of 
at least one SC/ST member on the Board of Directors of Public 
Undertakings, the Committee desire that the Govern.ent should make 
serious efforts to ~n  a suitable SC or ST person, official or 
non-official for appointment as a Member, whole-time or part-time, on 
the Board of the Authority. Desirability of making a provision in 
the International Airports Authority Act, 1971 for appointment of a 
Member belonging to SC or ST on the Board of Authority may be 
considered. 

Recommendation (Sl.No.2 para 1.10) 

The Committee have also been informed that a proposal to merge 
the lAAI and National Airports Authority is under consideration of 
the Government and hope that the Government will make earnest efforts 
to find out suitable SC/ST persons for n~ representation to 
atleast one SC or ST member in the Board of the un1fied authority as 
assured during evidence. 

REP L  Y 

The prevailing guidelines on constitution of Board of Directors 

of public enterprises do not make it obligatory to provide 

representation to SC/ST at the Board level. Government do not 

propose to make any mandatory provision in this matter. However, 

.', 'l1li Government are alive to the need to provide wider opportunities to 

SC/ST and consider their appointment to the Board of Management at 

the time of constitution or reconstitution of the Board. Due 
i., 

, importance will continue to be given to this matter. 
II 
I 
:_t 

,( 

I, 

., 
t t-
" MINISTRY OF CIVIL AVIATION' TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993. 
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statement showing the taken on the 
recommendations/conclusions ~n  in the Fourtee eport 
of the Committee on e Welfare of Sche castes and 
Scheduled Tribes h Lok Sabha) on the 1nistry of Civil 
Aviation and T sm (Department of civ' Aviation)-Reservation 
for and e oyment of Scheduled C  s and Scheduled Tribes in 
Interna nal Airports Authority 0 India. 

Recommendation (Sl.No.8 Para 2.25) 

The reasons for the shortfall mostly for technical posts in 
respect of Scheduled Tribes have been stated to be non-availability 
of candidates with requisite qualifications and experience. The 
committee desire that as agreed to r n~ evidence, ST candidates 
should be chosen and imparted training 1n the respective discipline 
and thereafter those who perform better be selected and appointed. 

REP L  Y 

In addition to the concession already available, IAAI have 

.• further liberalised the rules for filling up the vacancies reserved 

for SC/ST. According to the libralised rules, if reserved vacancies 

in a grade remain unfilled even after appointing SC/ST candidates on 

relaxed standards then the best SC/ST candidates from amongst those 

who fail to qualify the prescribed test even by relaxed standard are 

considered for appointment as Trainee on stipend against the 

remaining reserved vacancies. After imparting training for six 

months they have to qualify in the prescribed test for regular 

appointment. 

MINISTRY OF CIVIL AVIATION' TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. NO.A.14016/4/92-SCT DATED 18.10.1993. 
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~ t ~ nt ~ n  the action taken 
l.~t n  1n the Fourteenth RAn..I....-T 
Scheduled castes and uled Tribes 
Ministry of civil . ion and Tourism (De 
-Reservation and employment of Sc led castes 

nclusions 
~--~  Welfare of 
Lok Sabha) on the 
civil Aviation) 
and Scheduled 

Tribes in I ernational Airports Aut rity of India. 

Recommendation (Sl.No.16 para 3.9) 

The Committee note that an Officer in the rank of Deputy 
Secretary has been appointed as Liaison Officer in the Ministry of 
civil Aviation to ensure implementation of reservation orders in 
favour of SCs/STs including IAAI employees. the Rosters maintained 
by lAAI HQ. had only been inspected by him in 1990 and 1992 during 
the last three years and had pointed out shortcomings relating to 
non-observance of procedure for dereservation of vacancies. The 
Committee recommend that henceforth the Liaison Officer of the 
Ministry should periodically and regularly inspect the reservation 
rosters maintained by IAAI at HQs as well as at its other offices to 
ensure proper implementation of reservation orders. 

REP L  Y 

There are 6 Public Sector Enterprises and 4 

Attached/Subordinate and autonomous organisations under the Ministry 

of Civil Aviation and Tourism (Department of Civil Aviation). It 

may, therefore, be ~ lt for the Liaison Officer in the ~.n try 

to visit every year tie Headquarters and Regional Offices of a}l the 

formations, including International Airports Authority of India, in 

addition to attending to other duties as Deputy Secretary. However, 

efforts will be made to see that the Liaison Officer or his 

representative visits the Headquarter/Regional offices of IAAI once 

in a year to ensure t_hat reservation orders are implemented il:. all 

respects. 

MINIS'rRY OF CIVIL I I N~ &. 'rOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. NO.A.14016/4f92-SCT DATED 18.10.1993. 
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ndCOI::M::Jj .• l J .\ l ~~ ~ WHICH FINAL REPLY 
UF ,.:;0'/2_ ~l'Jl. 'rr HAS Nor BEEn RECEl VED. 

:4: L 

N2.. ..2UU; 

8 D ' ~r- ' r  '_ ~  

17'Agrahayana, 1915 (Sr;---

. . , 

~  
P ARASRAM BHA.RO'I AJ 

Chairman, 
COITdnittee on the Welfare of 
Scheduled castes and 
Scheduled Tribes. 
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Vida Para 4 of tha IntroJuction 

I~ J.. I  OF THE ;erIOl\! T I.KEN BY THE ~ N  ON THE 
. ~'J\l ND"  IONS CCNI'i\INED ri'i THE FOURTEENTH REPOR[ 

1. 

2. 

OF THE COvIMITTEE 

Total i.lJlbEir of rdcommcmdations 

RecOfnmdndatio[)s which hzve ~ n accepted 
by t h:,;: Goverment (vide rGcommcndat ions at 
51.Nos. 3, 4,5,6,71.. ,il, 12, 13,14,15, 
18, 19, 20, 21, 22, ~ . 

Numb ~r 

PercentaCje of Total 

17 , 

3. l1ecol,llT1endations which the." . tt ~ do not 
desire to pursue in view of the Govorrll1cnt 
repli;3s(vide recommendations at Sl.Nos.9 and .10). 

Number 

Parc9ntage to total 

4. Rec orrmendat ions in respect of whic 11 fin al replies 
of Q)vernnent have not been ac cepted by the 
Committee and which requires reiteration 
(vide recommendation at 51.Nos .1, 2, 8 and 16) 

5. 

N ~r 

Percentage to total 

~n t n  in respect of which final 
replit::s of Governnent hay:; not ~ n received 
(vide recorrrnendation at 51.No. Nil) • 

23 

17 

73.91 

2 

8.69 

4 

17.39 

Numb·3r Nil 

Nil. 
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CCMW:TT EE (}J THE WELF,'J\E OF 
SCHEDJLED G;.5TES ,\ND 
SCHEWLED TRIBES 
(1993-94 ) 

(TENTH LOK :~ t.' 

THI [1.T EENTHSI TTIN G 
-cI'7.1T: ~ "  

C(}.l PI DENTI AL 

The Com8itto8 sat from 11.00 to 13.00 hrr. 

Shri MonL1}! P,-'dm,J.nabh3m -C)nvener 

~l ~l  

2. Shrimati Dil Kumari ~n r  

3. Shri Rllm Pr,lk;)s h Chaudh.Jry 

4. Dr. R.::Im Ch,::mdr.J Dome 

5. Shri Kadll!TIbur M.R. Janardhanan 

6. ~ r  Birsingh ~ t  

7. Shri K.H. Muni yappa 

8. Shri Rup Ch,;nd Murmu 

R' T'·' S' 0!-L" ~._ .l ! ~._ .... UJ. • 

9. Shri rJ ~  Yashwant fuOOedkar 

10. Shri Ram Doo Bhandari 

11. Dr. ~ n  Ram 

12. $1ri R.'1llu1:::r,? ynn Goswami 

~ J.: .  ..... DJ •• T 
~--..- .... -... -.-.. -.. 
1. Shri S.C. U t~  Joint Secret1ry 

2. Shri K.K. ~n ly  Deputy ~ r t ry 

3. Shri B::lbu R;:-.m, Undar Secret<1ry 

.. 



xxx 

3. Tho Committ ( .. \>.·n::dd::red r~~  ~ n.4 reqarding 

~t 'n Tnken Replies of the Government to the 

rLcor:l!ll.nd::'.ti':'ns contClined in th.? Fourteenth Report 

(T cnth Lok S.1bh:1) on Ministry ·')f Civi 1 Aviation and 

Tourism (Dop ..... rtm-..nt of Civil Avi::lti:n) -HescrV,qtic)Os 

for .~n  l y ~:nt ()f 5ehc:duled castes nnd Scheduled 

Tribes in Intcrn1ti L(};'ll Airports Authority of Ind! a 

and :ldoptc.·d it with the following amendments/ 

modi fie 1ti,ms/nddi tL"ns :-

eontd ••• 3/-



• 
-ii.· . "fage-Para "I.me " .~ n nt \ :t t: : n  Ni'dl.ti6ris 
No • No. No.. No. 
__ ..... ' ..... ___________ .. _ ~ _"'"'"!' __ • _____ ._ •• 4 ... ~ ...... _ ........ _. __ . __ ..... ~. II ...... - .---

1. 4 1.7 

2. 4 1.7 

Fl')r lIThe C')'.;:\1i'" en Gonsi2.e::- the reply .. 
o"{-t r:e Go V2:::,nrn "n'~ 1;10:' 3at lsf t~ry an'" .. 
r t"'r lt.~ ::>0:'':::-:: ~ :' :-" ~~ t n that the 
:~ 'r ::rr l'~::'~: l : ~_~~ "l-:I~ sqrious efforts 
" ,c' .. '"'l . ,"" -.; - " <":1'" -~ ~ person 
~  ... 1.11_3 l~_ -"JI  .... ~. 0," . J~ , 

f)f LL,; ~- . or n - '~ :: _ for appo intme,nt 
as <1 lv.am b8r: ~. boJ. ;;'C im Eo or part-t:Un e 
on the 30ard ,.).: ~~ t  of the t r t~ 

and consider t:1d dec;ir.Jb.;J.ity of making 
. a provision ~  the In'~ rn t n l AirpOi .... ts 
Authority .\:tl 1971 for appointment of a 
9-ember l n n~ to SC o,t:' ST on the 
Board of t r~ty.:: 

Read lIThe reply or tbe Goverrment is .Jf 
a-creptable to t r:~ Committee They 
reiterate t ~ r r ~n t n for m·,,: .. c 
a provision in tl1':J In- rn~t n l /J.:_-:" 
Aut hor it y Act t 1971 f9:':' app(' .irrcm :;,nt :'. 
Msnber belongi!"lg to ~::: Ol" $7 0:1 the 
Board of Authority." 

pjter Para 1.171 Add Pa::a 1.£ . .1.,,9 
anal.10 as IO low-so : - . 

lMPARTING LtAlia!\!G TO ~ r CAI'liJID .-[.-; .. --.--,.'--, , , . , ., • " . -.. , , . ... .-.-- . . , .I¥. " 
BEFORE THEIR SCLECTI0rJ •  . 
'rRe'c o-rriin-en'd,C)·-t"i'o'n' '5"1" .'i'Jo-.:S' ~ Dar a 2.25) 

" 

1 ~8 In PaI'agr,,,,,,:,h ~ . ~  of the Fourte.::!nt'" 
ReOol't(ToOlni:!1 .. ok Sabha) the tt ~ 
desired th2t as egl"e:;)G to during evidence 
ST candidates l~ be ~ n and 
~n rt  ~r n n  in t ~ respective 
discipline n~ -thereafter those who 
p0rfo:;:m Detc.2r be selectud and aprointed, 
as the reasons for tl'Q shortfall in 
respect of Schaduled' Tribe Candidates 
for technical posts \"~ been stated to be 
non-availaDility of candidates with 
requisite qualific3tions and exp<;rienr;c. 

1.9 The Covcrnn .'nt in their reply ~I
stated t ~t in ad:dtion to ths conc ',-::'.: 'n 
alreadr available, IlA: have furthe 
libera ~  tho rule:; fer: filling ~ 
vac anc i(-:s r.]s erved for SC/ST .. Accord:: .. 
to the libGralised ru.l;:;s. if r8 ~r ." ' 

vacancies in a grade rani}i"'l n ll~"  , :.n 
aft t:r appo int ing SCI S"T r; and ~  a-'e, ('5 '~ 

relaxed stClndarJs tlH::n ':oih) tos-'.:. ...: ~ -



-~ - ) 

-...--...~ .... ---. ---' ..... --.-..-.... ~ ... -.--..... ..-,' ,. .. ~ .... ---......... :- -.' -. " ... ~ ' ...... _'-'" ',. . .. sr;Page---Par"a Line An endments/Mod if;i.e ~t ioO.s/.;,:id ;:.t n '.~ • 
. No. Nq. No. No •. -------.. -- ----.. ---.-..•. .-......... _ .... -. .-. .. -- ".'"'--.. _.'.-,. -_ ... ,.. . -.......... , .. --

i /,' 

3. 

c· 

5 1.10 
(Revised 
Para 1.,J.3) 

. -I,' 

. . 
andidCltes fran Jmon9st tr.':J5,] who fail 
to qualify t~  r~ r '  test oven by 
relaxed stllndard ~r8 .:.: ~ r  for 
appo ifltm.ant as Tr c.. . -.''::~ ")1 st ip..:nd 
against tho r J'll.: n ~  J.'cserv')o vacanc ies. 

t~r :imparting treinillo fur six months 
they have to qualify in ,,:a..: prescribed 
test for regular ~  ilitllfnt. 

1.10 The OJmmit'l...G0 Dr.:: not convinced 
with the reply of the C':f'·v'el.'rI,ldni:. and 
desire that SC/'2:f candidates shoul d bo 
provided a per io:;: 0 f ~ ~' r fo:c 
qualifying the :' l .~  t.;st., 

t 
EoI' "The CD!':lf:l it t\.> ar.:! n :: .~ s at is f i0d 
~'  the rt.lply of the J l:.rr l~ t Gnu 
would liketo reiterate t;lc3t t~l  .~  
Officer)of t\~l  r: n '~ry ShOllj.U pc.:"::'od;:., 
~ ly .aaq ragu12rly ~ ~ ~ ~" .:~l'~ :r'cSer··;· .. 
. t~ ' .r .. ~~r. .~~ ~t~~ ~l~:' "'~.:::. .lt 

,,'., '~ 4 r ~~ uS, ' . ~ ~  ... ~~. \ .:::' "1' 
, . t'~  EjS t-t ~t: ~' (;: l" '~ J.Tn?1 ~4n .. 'I": at l.J • 

"."" o.f ..rei!:9. r~y ~ n  orda.r... . 'r.. 
-~ ~ )t...... ',4·' .'.. ..' J. .0:' ;, ~~ ~ . ~ ~ :~n ~t .J.:. ~'_.~~ n ~ ~  

,4;t .. ,,,, .• "  .. J,' .:: 1< ". ;'" V'd: Qj:tA •. ,.-ep . .ty o.r tn).-l.t:li,tr\"I1H::l. and 
wov,lw'''l ~ ' \0 rJiit,:j'at ~:. ,!·hait '~l  Lia ison 
. t ~ <;If t ~ . n ~ry. shQ,uld periodi-
r lly n4~' ~~ l ":'ly t '~:t the 
r r' 8t n'r t~r  6£ l'V'\! at the 
r'l~ rt clrs 'Lo ~n  ur =.; ~ ' . r :implomenta-. 
tJ..on of r .Jr tJ:.: ~ ~r. .:"  .:t 

The Committe& then adjourned • ... -.-.-.......... -.-.---.'" -_ .. , 
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